REGIONAL OFFICE,

——— M.P. POLLUTION CONTROL BOARD
e 17, BHARATPURI, UJJAIN
et E-mail-romppcb_ujjain@yahoo.co.in, Phone -0724-2510984
S.No. 2229 /PCB/RO/2025. Ujjain, Date 2 /[y/2e2¢™
To,

"

Smt. Parul Bhadoriya,
Advocate, Hon'ble N.G.T. (CZ)
Bhopal (M.P.)

Sub: Hon’ble NGT Origingal Application No. 11/2022 (CZ) “ Bakir Ali
Rangwala vs State of Madhya Pradesh”

~--000---

Please find enclosed reply in the Matter of Original Application No.
11/2022 (CZ) “ Bakir Ali Rangwala vs State of Madhya Pradesh” against Hon’ble
NGT order dated 18™ October 2024. The next hearing of case is scheduled on date

3™ January 2025.

Encle:- As above %/L{w};

(H. K. Tiwari)
Regional Officer



Reply for Hon’ble NGT Original Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

In compliance to Hon’ble NGT (CZ) Bhopal order dated 18
October 2024 in Original Application No. 11/2022 (CZ) “Bakir Ali
Rangwala vs State of Madhya Pradesh Compliance report submitted
by SDM Ujjain city is annexed as Annexure — 1 & Compliance
report submitted by Ujjain Municipal Corporation is annexed as
Annexure - 2 '

Letters written by  Regional Office M.P. Pollution Control
Board Ujjain to Ujjain Municipal Corporation regarding

environmental compensation is annexed as Annexure - 3.

L,
(Anukool Jain)

3[ ADM, Ujjain
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e Reply for Hon’ble NGT Original Application No. 11/2022 (CZ)
“Bakir Ali Rangwala vs State of Madhya Pradesh”

Action taken report

. Progress for removal of encroachment

To comply with the direction passed by Honorable NGT vide its order dated 07-09-2022 in OA -
Case No. No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of Madhya Pradesh” regarding removal
of encroachment following due process encroachment of 28 temporary shops and 07 permanent
constructions were removed on dated 16-11-2022. In addition to this encroachment of Boundary
wall of VD market Parking and encroachment from back side of auashadhalay were also removed.

In regards to various cases on going in District court has ordered to maintain status quo against
any kind of demolition (order sheet dated 17.02.2023 enclosed Annexure -1) till disposal of case

based on following facts

*  Aspersurvey list of encroachments/constructions present over land of survey number 1281
provided by district administration, residents of Vikram cloth market have challenged the
survey report and have submitted petitions in local court asking relief as above

properties are located in survey number 1312 and not in su rvey number 1281,

* As per point 4 of above order sheet, Responded Ujjain Nagar Nigam has requested that,
action being taken by administration are under order of Honorable NGT and neither

petitioner has no right to apply nor civil court has the jurisdiction to hear such petition.

. As per point 12 of above order sheet, Ujjain district administration has provided demarcation
report of 1281, Panchnama, field book, list of construction but have not provided any
information notice regarding demareation to petitioner of any other affected person.
And thus, demarcation is not binding on petitioner. Also, tehsildar Ujjain has submitted
that demareation of survey number 1312 in not possible (point 10 of above order sheet).

2. Imposition of Environmental compensation

To comply with the direction passed by Honorable NGT vide its order dated 05-] 2-2023 in OA
Case No. No. 11/2022 (CZ) “Bakir Ali Rangwala vs State of Madhya Pradesh” Pollution control
board had issued a show cause notice to Ujjain municipal corporation, regarding environmental
compensation due to delay in commissioning of STP, and had given an opportunity to submit

reply/ objection regarding the calculated compensation.

In response Ujjain municipal corporation has field reply to the regional Officer, M.P, pollution
control Board, Ujjain Via letter no 66 dated 7/2/2024 (Annexure -2). The compex Based on the
delayed caused by permissions from various departments like MPEB, Police department, District
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significant urban environment. This heightened public movement has significantly
impacted the execution of crucial tasks, such as pipe laying works, creating obstacles and
disruptions in the construction schedule.

The construction activities were forced to come to a standstill due to the occurrence of .
various anticipated celebrations and religious events. Events such as the Karthik mela,
Sravan month celebrations, and other VVIP visits necessitated a temporary halt in the
ongoing works. The need to accommodate and facilitate these significant occasions,
characterized by heightened public participation and attention, prompted a pause in the
construction activities to ensure the smooth execution of the events without disruptions
from the ongoing construction work.

Due to the non-resolution of the land issue at the approach road at STP, the farmer
frequently stopped the works at STP, and even as on date the issue is yet to be resolved by
Administrative Department. Recently the farmer has protested the entry into STP by
excavating the land at the entry gate due to non-resolution of land issue,

[~

Geographical Challenges Along the River Kshipra at Trunk Main: Furthermore,
Ujjain City's location along the banks of the river Kshipra adds another layer of complexity.
The geographical setting, particularly during the rainy season, poses a considerable
challenge to project works. The reduced timeframe available for execution during adverse
weather conditions inevitably leads to project delays.

Due to an increase in the water table during the heavy monsoon season, the excavated
trenches are to be backfilled. These precautionary measures to prevent the anticipated
collapse of the excavated trenches, which could posc safety risks. Cr:-nscciucnlly? the need
to rework the filled trenches ensued, resulting in an overall delay in the construction works.

The delay in the resolution of the crop compensation and land compensation of the farmers
along the alignment of the trunk main contributed to the delay in the completion of the
Trunk main works.

3. Delay in recciving Permissions at MPS: Additionally, a significant delay has occurred
in obtaining charging permission from the MPEB department at MPS, thereby contributing
to an overall delay in the commissioning of STP. The UMC formally requested the MPEB
for permission on June 12, 2023. However, the approval process extended beyond
expectations, and the permission was granied much later, specifically on January 30, 2024,
This delay in securing the necessary permission from the MPEB has consequently impeded
the timely commissioning of STP.

The ongoing land issue with adjacent landowner Mr. Ramesh Dwivedi is leading to the
delay in the execution of Road & Boundary wall work of MPS. The landowner has stopped
the machinery and manpower movement on various occasions due to the land issue,

The combined factors mentioned above play a crucial role in justifying the delay in commissioning
the Surasa Sewage Treatment Plant (STP). [t underscores the necessity for a thoughtful and flexible
approach in handling the distinctive challenges linked to the project. The challenges, ranging from
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administration, Forest department, etc., Delay in crop compensation from district administration.
Delay caused due to various religious events and heavy tourism due to religious importance of
Ujjain city etc. facts and circumstances relief regarding waving off penalty has been requested.

From the mentioned facts in enclosed letter annexure -2, it is evident that Ujjain Munigcipal
Corporation has been tirelessly making efforts for the commissioning of STP at Ujjain. The
complex situation ‘of acquisition and permissions from different authorities has resulted in the
delay. However, as apparent from the aforementioned facts there has rever been any delay on part
of the Ujjain Municipal Corporation. Thus, the case of the Ujjain Municipal Corporation
requires a special consideration in view of its unique challenges due to city profile and
organizational setup, the delay needs to be condoned and the proposed penalty needs to be
waived off.

Also, there is an existing scwage treatment system, in which via 9 different pumping stations at
different locations preventing untreated water from mixing into river, untreated water is pumped
to Sadawal oxidation pond (83 MLD) here water is treated. Thus, there is little to no untreated
water mixing in river Shipra and thus no environmental damages are being caused

. Regarding Pipe laying work in Govardhan Sagar Catchment area under

AMRUT -I: -

In Govardhan Sagar catchment area, total 7.5 km sewerage line is proposed under AMRUT -1
which covers Patel Nagar, Fazal Pura, VD market. Out of this total 7.4 km line was laid & only
100 mtr is balanced which will be completed by 15™ January 2025. Construction of Manholes and
IC Chambers is in progress and will be completed by the end of 31* January 2025. The Trunk
Main laying & MPS work completed and the House Connection started at Sewerage Zone - 1 &
2

. Regarding the establishment of the Surasa Sewage Treatment Plant (STP):

The Surasa STP project has been meticulously planned with a designed capacity of 92.5 MLD,
considering the anticipated sewerage generation from the projected population of 2050. The
ultimate stage, set for the year 2050, aims to accommodate a capacity of 110 MLD, Presently, the
operational STP(s) can effectively treat a sewerage volume of 79 MLD, corresponding to the
anticipated generation in 2024,

Several factors contribute to the justified delay in commissioning, and these considerations shed
light on the challenges faced during the execution of the Sewerage Network project:

Unique Challenges of the STP: The Surasa STP is subject to special considerations due to the
complexities encountered during the implementation of the Sewerage Network project.

1. Complexities in Pipe Laying in Ujjain City: The execution of pipe laying works in Ujjain
City presents significant challenges. The city's constant activity and influx of visitors
during religious events have further complicated the seamless progress of the project,
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specific characteristics of the STP to complexities in the city's infrastructure and external factors
like weather conditions and permissions, collectively contribute to the extended timeline.

A thorough evaluation is requested urging consideration of the actual damage incurred as the
discharge of sewerage into the river is minimal and is majorly being treated in the existing pumping
stations, thus posing a low risk of pollution to the Kshipra River water.

Other reasons for the delay in ST

As of date, the pipe laying works at Trunk main are completed and MPS & STP are partially
commissioned. Apart from the works related to the land issues, all the remaining works stand

"

completed.

Looking the progress of work Sewerage Project under AMRUT ~ 1 will be tentative completed by
30.06.2025

ol
Building Officer (Zone 2) Resident Engineer E*;v‘;:wtm. UT}
Ujjain Municipal Corporation Shah Technical Consultants Ujjain Mummpal poration
Ujjain (M.P.) Ujjain (M.P.) Ujjain (M.B.)

lOle—
Ujjain Municipal Corporation
Ujjain (M.P.)
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"

WO ?mi“" r:-I: Environmeny Compensation as per the directions passed by the
Hon'ble NGT vide its order daeq 05.12.2023 in_0.A No. 11/2022 (CZ) Bakir Ali

__'____-_—_____'__““‘—-—————
Rangwala Vs Stale of MP and Others,

Rel: 2-our show cause notice No, 1908731 PPCB/RO/2024 dated 24.01.2024 (received on
02.02.2024),

REPLY ON BEHALF OF ygjary MUNICIPAL CORPORATION TO THE SHOW
 CAUSENOTICE

I~ That, the Ujjain Municipal Comporation, Ujjain is a body corporate, created under the

Madhya Pradesh Municipal Corporation Act, 1956,

2 That. in the show cause notice under reference a penalty of Rs. 300 Jacs (Three Crores
only) has been proposed, for violation of Environmental Laws. A reference has been
made to the order passed by the Hon'ble NGT in OA No. 606/2018. directing that
environmental compensation has been calculated from 01,07,2021 1o 31. 12.2023,

i That, it has been mentioned in the captioned notice that UMC has failed 1o commission

the STP within the stipulated time. In this regard it is humbly submitted that the
work of STP has already been completed and the STP is on partial run since Mareh
2022. It is pertinent 1o mention that out of a tota] I5.1 Km Main Trunk work only 100
meler js pending which is in progress and all possible endeavors are being made by thie
Uljain Municipal Corporation 1o complete the same at the earliest. |i is humbly
submitted that, the process of administrative approval of a project requires permissions
and coordination with and concurrence of various departments. There has been no delay
whatsoever on part of the Uljain Municipal Corporation and constant efforts are being
\J . W e
J -Inl L‘_ :r..-‘:- _I__I_f' il
=g =g '/, T e
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I ha e L ¢ e the
Lothe deliy e commen, cmeni vl seing up of STE T heen caused dut

A TRSY : _ . Sl o (he
reaans which are ey emd the contenl ol the | ljjnin Municipal Corporation for which

bemaranon should ao he penalized. Details of the rensons for delay n establishment of

N I mentioned below i chromological order-

G Trom 07.03.2018 10 21 06,2018 i.e. 106 days delay was caused on account of
non-availability of site due o delay in payment of compensation of crops by the
District Administration over the subject land required for establishment of STP.
Ihe aforesaid delay is beyond the control of UMC.

(b} From 05.05.2019 10 22.05.2019 i.e. 17 days delay was caused due to model code
“rcf}ndum in the State on account of Lok Sabha Elections. The aforesaid delay is
beyond the control of UMC.

(c) From 29.05.2019 10 02.12.2019 j.c. 187 days delay was caused as the Ujjain
Municipal Corporation did not have clearance from the forest department al
Bherugad. I is pertinent to mention that a streich of over 500 meters near
Bherugad comes under the Forest Department, thus clearance [rom the
Depariment is necessary. The aforesaid delay is beyond the control of UMC.

(d) From 25.01.2020 1ill date a stretch of 90 meters is unavailable due to delay in
payment of compensation of crops by the District Administration near Badnagar
Pool Bridge, due to which there is no progress on this stretch since 25.01.2020
till date. The aforesaid delay is beyond the control of UMC,

(e) From 21.03.2020 1o 20.09.2020 i.e. 183 days delay was caused due to COVID-
19 pandemic.

() From 03.12.2020 to 18.01.2021 ie. 46 days deiay was caused due to non-
availability of clearance over a stretch of 500 melers near Eco Park for
performing the subject work.

(g) From 24.03.2021 10 31.05.2021, again the second wave of COVID-19 lockdown

was imposed which cvidently afteets the progress of the project.
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n: B RS 450 melers
vailabiliny oy PEIISSTons Iremn several awthoriies over a stretch ol

: : : ation ol Karthik month
e the Karthih, Mgl M Road on aeeonnt of celebration al Karthik

Al Sea an oy Ihe aforesaidd delay is beyond the control aligss

0 Froum HH.uu_jn“ o 2002203 1o 165 divs dul:l}v‘ wis caused on account of

nem-asailability o site due 1o delay in payment of compensation of crops e
. il A )

Dismet Adwinistration ver a siretch of 100 meters near Mozamkhedi. The
loresaid delay is beyond the control ol TIMC.

UV Trom 09.09.2021 10 08.12.2021 i.c. 455 days delay was caused on account of
non-availability of site due 1a delay in payment of compensation of crops by the
District: Administration over @ stretch of 60 meters near Bhukimata River
Crossing. The aforesaid delay is hevond the control of UMC.

tk) From 18.11.2021 16 03.12.2022 ic. delay of 380 days was caused due lo non-
arrroval of sanction/permission by the MPEB depariment for granting charging
permission. On 18.11.2021 the Ujjain Municipal Corporation issued a letter to
the MPEB department for obtaining charging permission, however, the same was
granied on 03.12.2022 by the MPER Depariment. The aforesaid delay is beyond
the control of UMC. Copy of lener dated 18.11.2021 and 03.12.2022 are
annexed herewith and marked as ANNEXURE-1 and ANNEXURE-2
respeetively.

{1} From 01.04.2022 to 21.12.2022 ie. 264 days delay was caused duc to non-

availability of blasting permission from the Police Department near Karthik Mela
Main Road.

(m) From 17.06.2022 10 15.04.2023 i.c, 302 days delay was caused due to non-
availability ol site as the payment of compensation of crops was not made by the
District Administration over a sireich of 300 meters near Dhattakada. The
aforesaid delay is beyond the control of UMC.

(n) From 06.07.2022 to 09.12.2022 j.c. 156 days delay was caused as the permission
for diverting the trafTic near Karthik Mela Main Road was not provided to the
Ujjain Municipal Corporation by the concerned department,

(7 Page 3of 6
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. . . . near Railway
PemTNsIons from several authonties o perfurm the relevan! work near Raiva,

crassing bridge site

i : ilahle on uce ol
\PHErOm OR.08 2022 1 (1) date o streteh of 40 meters is unavailuble on uecount

hon-payment ol compensation near Lalpool/ Railway Bridge 1o MPRDC. thus,
N progress wver the streteh sinee 08.08.2022. The uforesuid delay is beyond the
vaitre] ol LI

19} From 29.11.2022 to 1ill date land for connectivity works near Vrindhavan Dham
is unavailuble on account of non-payment of compensation by the District
Administration. thus, no progress over the subject land from 29.] 1.2022 due to
the aforementioned unavailability of the subjeet land. The aforcsaid delay is
bevond the control of UMC.

(r) From 13.01.2023 1o 31.08.2023 i.c. a delay of 230 days was caused on accounl
of payment of compensation by the District Administration over a stretch of 100
meters situated near Badapool to Somteerth, thus, no progress over the subject
land 1ok place from 13.01.2023 10 31.08.2023. The aforesaid delay is beyond
the control of UMC.

{s) From 13.01.2023 to 06.02.2024 i.c. a delay of 389 days was caused on account
af nen-payment of compensation by the Distriet Administration near Badapool,
thus, no progress over the subject land from 13.01.2023 to 06.02.2024 due to the
alorementioned litigation. The aforesaid delay is beyond the control of UMC.

(t) From 14.01.2023 1o 01.02.2023 i.c. a delay of 18 days was caused on account of
non-payment of compensation by the District Administration near Kaalbhairav
TBM works, thus, there was no progress over the subject land from 14.01.2023
to 01.02.2023 due 1o the alorementioned litigation. The aforesuid delay is beyond
the control of UMC.

(u) From 08.02.2023 1o 16.11.2023 i.c. a delay of 281 days was cavsed due to non-
payment of compensation by the District Administration near Railway Bridge
Crossing, thus, no progress took place over the subject land from 08.02.2023 10

16.11.2023, The aforesaid delay is beyond the control of UMC.

Pagedof @
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1] o LR 2023 1 1206 W31 e o delay ol 9l days was caused due 1o non-

PIYIENL of compensation by the District Administration: near Jail bridge. no

Progress taok place over the subject land from 14.03.2023 1o 12.06.2023. “The

aforesaild detay is bevond the control of LMC.
() From 01.04.2023 1o 11.10.2023 i.c. a delay of 193 days was caused duc to non.

payment of compensation by the District Administration near GGaughat TBM pi

No. 01, thus. there was no progress over (he subject land from 01.04.2023 to

11.10.2023. The aforesaid delay is beyond the control of UMC.

(x) From 01.06.2023 1o 05.01.2024 i.c. a delay of 218 days was caused due to non-
payment of compensation by the District Administration near Dhattakada, thus,
there was no progress over the subject land from 01 06.2023 10 05.01.2024. The
aloresaid delay is beyond the control of UMC.

() Upain is an ancient city of religious importance. The world famous Mahankal
Temple and other temples and monuments are situated in Ujjain due 1o which
large number of pilgrims visit Ujjain everyday. There are ancient rituals which
are practiced and followed in Ujjain like Sawari of lord Mahankal in the months
of shravan and bhada, celebration of Karthik Mela in the month Karthikmas,
several baths in the holy river of Kshipra on several auspicious occasions like
mahashivratri, Sakranii, Somvati amavasya, moni amavasya. shanishchari
amavasya etc. During these events lacs of pilgrims visit the city of Ujjain duc to

which speed of the work gets alfected

—_— From the aforementioned facts it is evident that Ujjain Municipal
Corporation has been tirelessly making efforts for the project of STP at Ujjain.
The complex situation of acquisition und permissions from different
authorities has resulted in the delay. llowever, as apparent from the
aforcmentioned facts there has never been any delay on part of the Ujjain
Municipal Corporaiion. Thus, the case of the Ujjain Municipal Corporation .

requires a special consideration io view of its unique challenges and
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nl'p.',m“‘mli:lll-'ﬂ setup, the delny necids (o be condonped and the proposed

penalty needs to be waived off.

[hat, 1 1= pertinent beoanenton that presently 5 1F sitaated al Sadaswal 15 a0 operation

ad s oetTeetnely treiatimge sewage waler with a capaeily of 79 ML, )

i Phat, af the proposed penaly of Rs. 30 fires is imposed on the Ujjsin Municipal
Comporation then the Tusctioning of e Corparation would be adversely alfected. MO
does not e linancial l..‘;l]".'lr::-il} to iy sueh a huge amount of penalty.

4. That, it is pertinent o mention il we have wrillen in past to Member Secrelary

MPPCB regarding the same. ANNEXURIE-3

In view of the alorementioned facts and circumstances it is humbly submitted
: oy ! - A ad in the
that there is suflicient cause for condening!/ waiving off the penalty proposed |

show cause notice under relerence.

Enclosed: As above,

[ener Mo -

.
Copy 1o -

|. The Member Secretary. Madhya Pradesh Pollution Control Board. E-5 Pary
Arera Colony, Bhopal (M.P.) for information plns_.sc.
> The District Collector, Ujjain (M.P.) for inlormation please.

; Superintending Engineer, Ujjain Municipal Corperatian for necessary action.

avaran Parisar,

Cop .
A7 Ujjain MunicippfTorporation
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